
s.o. trl-.- In exercise of the powers conferred under section 59 of the prisons Act, lg94
and, all other enabling powers in this behalC, the Lieutenant Govemor Jammu andKashmir is pleased to make trre foilowing amendment in the prison Manuar, zizz;- 

-'

I. In Chapter VIII, ln clause g.01, the following sub para shall be added:

, "ln case of prisoners rvith disabiritics, a total of two (2) intervicws per week
shall be allowed with rris family members, reraiives, friends and'legat aarisors. atso,
number of letters that a prisoner with disabirity can write in a month sha be five.,,

By Order ofthe Lieutenant Governor.

No. Home-Jail/9 n026 - I O -HOME

sd/-
(Chandraker Bharri)IAS

Principal Secretary to the Govemment.

Dated:29.04.2026
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(Monish Kumar)JKAS

Under Secretary to the Government

Copy to the i
l. Ld. Advocate Gcneral, J&K.
2. Director General of Police. J&K.
3. Director General of Prisons, J&K.
4, Director General of Prosecution, J&K.
5. Addirional Director General of police. CID, J&K.
6. Principal Secretary to the Hon'ble Lieutenant Govemor, J&K.
7. Director Archives, Archaeologl and Museums, J&K.
8. comrnissioner/secretary to the Government, Department of Law, Justice and pA.
9. Pvt. Seuetary to the Chief Secretary, J&K.
l0' Pvt. secretary to the principal secretary to the Govemment, Home Department,
I l. Gcneral Manager, Govemrnent press, J&K
12. UC Website, Home Department.
13. Stock file.

Copy also to the:-
l. Additional secretary (JKL), Ministry of Home Affairs, Govemment of India.
2. Registrar General, High Courr of J&K and Ladakh

Government of Jammu and Kashmir
Home Department

Civil Secretariat, Jammu/Srinagar.

Notilication
Jammu, the 29th of April,2026.


